w
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH
O.A. No. /630/93
T.A. No.
DATE OF DECISION_02/11/1993
shri Madhuswdan MeVyas Petitioner
ML «BeBoeGOgia Advocate for the Petitioner(s)
Versus
Union of India & others ~ Respondent
Advocate for the Respondent(s)
CORAM :

The Hon’ble Mr. R.CeBhatt Member (J)

Member (&)

&8

The Hon’ble Mr. MeReKolhatkar

1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ¢ ¢

3. Whether their Lordships wish to see the fair copy of the Judgement ? «

4. Whether it needs to be circulated to other Benches of the Tribunal 2%




™

Shri Madhusudan Manshukhlal Vyas,

Hindu, adult,Aged About 46 years.,
Address :- Sr.Gr.lelephone QOperator,
Jubilee Baug Auto Exchange,

‘ . s APPLICANT 2

P —— . T

Advocate : Mr.B.B.Cogia

VERSUS

1. Unicn of India,
through : Its Secretary,
Telecom Department,
Government of India,
NEW DELHI

2 + Assistant Engineer (Trunks) TMX,
Jubilee Baug Telephone Exchange,
RAJROT

3. Divisional Engineer Phones (I/D),
Jubilee Baug Exchange,
RAJKOT

4, Dy.General Manager,
Office of the General Manager Telecom,
kajkot District,
Near Girnar Cinema,
RAJKOT ¢ KESPONDENTS =

ORAL _ JUDGEMENT
0e2../630/93

Date: 02-11-1993

Per Hon'ble‘Shri ReCeBhatt, Member (J)

Heard‘learned advocate Mr.Be.B.Gogia
for the applicant. The appeal filed by the present applicant
against the order of the Disciplinary Authority was not
communicated to the applicant when this O.A. was filed.
Mr.Gogia submits that now the applicant has received it
and therefore he would assail the decision of the Appellate

Authority;’Therefore, he withdraws this O./i. with a permission
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in which, he may incorporateg all
N M
the grounds including the groundbon which thep applicant

to file fresh OeAe

wants to assail the order of Appellate Authority. Oehe
N e
is permitted & to withdrawn accordingly and is disposed
.1
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{ MoRoKOLHATKAR ) ( ReCoBHATT )
Member (A)
Dates 02=11=93

Member (J)
Date:02-11=93
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